
FIR No. 575/2018
State  vs   Kavita

U/s 420 IPC
PS Prashant Vihar

15.07.2021

Matter is taken up through video-conferencing.

Keeping  in  view  of  the  emergent  situation  due  to  COVID-19

pandemic, the Hon’ble High Court has issued directions vide order bearing

no. 372/RG/DHC and Endst.  No. 373-403/RG/DHC dated 28.06.2021 that

only urgent and final argument matters are to be taken up through VC and all

other matters are to be adjourned.

This is an application moved on behalf  of  applicant/accused

Kavita for compounding the offence.

Present: Ld. Counsel for accused.

Ld. APP for the State.

Reply from IO be called for 20/07/2021.

      (KAUTUK)
MM-04 (North) Rohini Courts

Delhi/15.07.2021



FIR No. 137/2017
State  vs   Aash Mohd. @ Ashu

U/s 392/34 IPC
PS Prashant Vihar

15.07.2021

Matter is taken up through video-conferencing.

Keeping  in  view  of  the  emergent  situation  due  to  COVID-19

pandemic, the Hon’ble High Court has issued directions vide order bearing no.

372/RG/DHC and Endst. No. 373-403/RG/DHC dated 28.06.2021 that only urgent

and final argument matters are to be taken up through VC and all other matters are

to be adjourned.

This is  an application u/s 437 CrPC for grant of bail  to accused

Aash Mohd. @ Ashu.

Present: Ld. APP for the State.

Ld. Counsel for accused  Aash Mohd. @ Ashu.

Ld.  Counsel  for  accused  submits  that  accused  is  in  JC  since

04/09/2017.  Further, arguing on the merits of the case Ld. Counsel points out to the

FIR in the present matter wherein the complainant has stated that the incident took

place at night and the accused persons were wearing helmets, accordingly he could

not  clearly  see  the  accused persons.   It  is  submitted that  victim improvised his

statement and the TIP was conducted in collusion with the police.  It  is further

submitted that the disclosure statement made by the applicant is fudged up.  Further,

no recovery has been in the present matter.  

Per-contra,  Ld.  APP for  the  State opposed the bail  application and

argued that the allegations against the accused is non bailable in nature and prior

bail application of accused has already been dismissed and no new ground has been

raised in  the  present  bail  application.   It  is  submitted that  the  recovery of  case

property is not an essential ingredient for constituting an offence u/s 392 IPC.  The

accused is also stated to be an habitual offender.

Heard.  Record perused.  Reply of IO also perused.

Perusal of record reflects that this is a subsequent bail application and

earlier bail application was dismissed VOD 24/05/2019.  Thus, the twin test which 
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need to be delved into for a effective disposal of this application are “subsequent

change of circumstance” and “necessity” [See Kalyan Chandra Sarkar  vs  Rakesh

Ranjan (2005) 2 SCC 42] or keeping the accused in custody.  This court is of the

considered view that there is a subsequent change of circumstance.  The accused has

been in JC since 04/09/2017 and has already spent considerable period of time and

the impact of pandemic in causing a substantial delay in trial cannot be overlooked.

The previous antecedent of accused though a relevant consideration cannot be a sole

ground for rejection of bail. No fruitful purpose w.r.t investigation and prosecution

would be served by keeping the accused in JC.  Accused cannot be kept behind the

bar as a punitive measure, at this stage of the trial.  Therefore, accused Aash Mohd.

@ Ashu is admitted to bail on furnishing bail bond in the sum of Rs. 20,000/- with

one surety of like amount subject to the following conditions:-

1. that  accused shall  appear  on each and every  date  as and when called

upon.

2. that accused shall not tamper with the evidence in any manner.

3. The accused to furnish his Mobile number along with the undertaking

that he/she will always keep his mobile on active mode and share his live

location with the Investigating Officer as and when requested/ordered.

4.  The accused to give all available addresses including permanent, current

address or any other address where he may reside along with the proof

thereof.

5. The  accused  to  give  an  undertaking  that  he/she  will  notify  the

Investigating Officer in case of change of address or mobile number.

Jail Superintendent concerned is directed to ensure the compliance of

mandate of Sunil Tyagi  vs  Govt. of NCT 2021 SCC OnLine Del 3597.

Ahlmad is directed to send the Annexure B along with the bail order.

Copy of this order be sent to Ld. Counsel for accused, DLSA and Jail

Superintendent concerned through electronic mode.

    (KAUTUK)
MM-04 (North) Rohini Courts

Delhi/15.07.2021



e-FIR No. 004354/2020
State  vs   DL 8SCK 5353

PS Prashant Vihar
15.07.2021

Matter is taken up through video-conferencing.
Keeping in view of the emergent situation due to COVID-19 pandemic, the

Hon’ble High Court has issued directions vide order bearing no. 372/RG/DHC and Endst.
No. 373-403/RG/DHC dated 28.06.2021 that only urgent and final argument matters are
to be taken up through VC and all other matters are to be adjourned.

This is an application for releasing of vehicle bearing registration number

DL 8SCK 5353 on superdari.

Present: Ld. APP for the State.

Applicant/owner Asha Devi with Ld. Counsel. 

Report received from IO perused, wherein it has been submitted that he has

no objection if vehicle is released on superdari.

Instead of releasing the vehicle on superdari this court is of the view that the

vehicle has to be released as per directions of Hon'ble High Court of Delhi in matter of

“Manjit Singh Vs. State” in Crl. M.C. No. 4485/2013 dated 10.09.2014.

Considering the facts and circumstances and laid down by  Hon'ble High

Court of Delhi, vehicle in question bearing registration number DL 8SCK 5353 be released

to the registered owner by IO on furnishing security bond as per the valuation report of

vehicle on following conditions :- 

1. IO shall  verify the ownership of vehicle from concerned Transport Authority

before releasing the same.

2. IO shall prepare detailed panchnama also mentioning the colour, appearance,

make and other necessary details of the vehicle. 

3. IO shall take the colour photographs of the vehicle from the different angles and

also of the engine no. and the chasis no. of the vehicle.

4. The photographs should be attested and counter  signed by the complainant,

accused or the applicant as the case may be. 

Application stands disposed off accordingly. 

Copy of this order be sent to applicant through electronic mode.

    (KAUTUK)
MM-04 (North) Rohini Courts

Delhi/15.07.2021



FIR No. 35665/2019
State  vs   Uttam @ Balmiki

U/s 379/411 IPC
PS Prashant Vihar

15.07.2021

Matter is taken up through video-conferencing.

Keeping  in  view  of  the  emergent  situation  due  to  COVID-19

pandemic, the Hon’ble High Court has issued directions vide order bearing

no. 372/RG/DHC and Endst.  No. 373-403/RG/DHC dated 28.06.2021 that

only urgent and final argument matters are to be taken up through VC and all

other matters are to be adjourned.

This is an application for calling status report.

Present: Ld. APP for the State.

Applicant in person with counsel.

Status report  be called from Jail  Superintendent concerned for

16/07/2021.

    (KAUTUK)
MM-04 (North) Rohini Courts

Delhi/15.07.2021



FIR No. 9065/2021
State  vs   DL 5SBU 0655

PS Prashant Vihar

15.07.2021

Matter is taken up through video-conferencing.

Keeping  in  view  of  the  emergent  situation  due  to  COVID-19

pandemic, the Hon’ble High Court has issued directions vide order bearing

no. 372/RG/DHC and Endst.  No. 373-403/RG/DHC dated 28.06.2021 that

only urgent and final argument matters are to be taken up through VC and all

other matters are to be adjourned.

This  is  an  application  for  releasing  of  vehicle  bearing

registration number DL 5SBU 0655 on superdari.

Present: Ld. APP for the State.

Applicant/owner Jai Prakash Pandey with Ld. Counsel. 

Report received from IO perused, wherein it has been submitted

that vehicle in question currently in PS  Mahendra Park and process is going

on for bringing the same in concerned PS.

IO is directed to bring the vehicle in PS concerned and file reply

on NDOH.

Put up for further report from IO on 30/07/2021.

Copy  of  this  order  be  sent  to  applicant  and  IO  concerned

through electronic mode.

    (KAUTUK)
MM-04 (North) Rohini Courts

Delhi/15.07.2021



FIR No. 16151/2021
State  vs   DL 8SBH 5368

PS Prashant Vihar
15.07.2021

Matter is taken up through video-conferencing.
Keeping in view of the emergent situation due to COVID-19 pandemic, the

Hon’ble High Court has issued directions vide order bearing no. 372/RG/DHC and Endst.
No. 373-403/RG/DHC dated 28.06.2021 that only urgent and final argument matters are
to be taken up through VC and all other matters are to be adjourned.

This is an application for releasing of vehicle bearing registration number

DL 8SBH 5368 on superdari.

Present: Ld. APP for the State.

Applicant/owner Gopal Lal with Ld. Counsel. 

Report received from IO perused, wherein it has been submitted that he has

no objection if vehicle is released on superdari.

Instead of releasing the vehicle on superdari this court is of the view that the

vehicle has to be released as per directions of Hon'ble High Court of Delhi in matter of

“Manjit Singh Vs. State” in Crl. M.C. No. 4485/2013 dated 10.09.2014.

Considering the facts and circumstances and laid down by  Hon'ble High

Court of Delhi, vehicle in question bearing registration number DL 8SBH 5368 be released

to the registered owner by IO on furnishing security bond as per the valuation report of

vehicle on following conditions :- 

1. IO shall  verify the ownership of vehicle from concerned Transport Authority

before releasing the same.

2. IO shall prepare detailed panchnama also mentioning the colour, appearance,

make and other necessary details of the vehicle. 

3. IO shall take the colour photographs of the vehicle from the different angles and

also of the engine no. and the chasis no. of the vehicle.

4. The photographs should be attested and counter  signed by the complainant,

accused or the applicant as the case may be. 

Application stands disposed off accordingly. 

Copy of this order be sent to applicant through electronic mode.

    (KAUTUK)
MM-04 (North) Rohini Courts

Delhi/15.07.2021
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